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OIl behalf of the Committee on Private Members' Bills and Resolutions, 
1, havblg been authorised by the Committee to present the Report on 
their behalf, present this Fifty-fourth Report. 

2. The Committee met on the 18th November,' 1989 for examination 
of the following Constitution (Amendment) Bills under Rule 2M (1) <a) 
of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1969 (Amndme7U of 
amclu 217 And 220) by Shri M. Narayana Reddy. 

(2) The Conatitution (Amendment) Bill, 1989 (Ametaclmeftl of 
fIf1Iicle 83 CIftd ~ of Founh Scheel"") by Sbri Yuh-
pal Singh. 

(3) The Constitution (Amendment) Bill, 1989 (Amendment of 
anicle. 15, 16, 17, de.) by Shri S. M. SiddayyL 

(4) The Constitution (Amendment) Bill, 1969 (IftHt'«on of M1D 
Amcle 24A) by Shri Shiva Chandra Jba. 

3. The Members concerned had been invited to preeent before the 
Committee their views on their Billa. Sbrt S. M. Siddayya attended the 
llitting. 

4. The Committee considered the BUls and arrived at the following 
ftndings as a result of their examination of the Billa:-

Fincling. of the Committee 

(1) The Constitution (Amendment) Bill, 1989 (Amendment of GT1iclu 
217 and 220) by Sbrt M. Narayana Reddy. 

The Bill IOUght to amend articles 217 and 220 of the Constitution in 
order to raise the retirement age of High Court Judgea from sixty-two 
to sixty-ftve years and to impale restriction on accepting public or pri-
vate employment by them. 

After CODIideriDg all aspects of the Bill, the Committee recommended 
that the Member might be permitted to move for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1989 (Amendment of antele 83 
and aubltitution. of Founh Schedule) by Shri Yashpa! Singh. 

The Bm aought to amend article 83 and substitute Fourth Schedule 
of the ComUtution 10 as to give equal representation in the Council of 
States for each of the &ve zones mentioned in seeUon 15 of the State. 
BeorpDiIation Ad, 1958 inItead of the preaent representation of the 
States In the Coundl of StateL 

Atter CODIiderlng aU aspects of the BtU, the Committee recommended 
that the Kember might be permitted to move for leave to introduce the 
am. 
(3) Tbe CODStitutton (AmeDdmeat) Bm, 1_ (A~ of aniCleI 

15, 18, 17, de.) by Shri S. II. Siddena. 

'l'be BiD aoqht to amend various arttdes of the CcIDstltuUan ID order 
CO omit the W01'd Catte bam the CanltitutioD aDd to IUbItttute the wordI 
"Scheduled 0 •• u" far ""8cbecIuled c.t.". 
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After CODIider!DI an upedI of the am. the CJrnmIttee reccwnn""'lded 
that the Member mlIht be permitted to move lor leave to iDtrodIM:e the 
BDL 

(f) The CoutituUoD (AJnendmeDt) BIll, 1Jet (I1IIIft1ioIa of MID criCIe 
2fA) by Sbrt Sbtva Cbendra Jha. 

The am IOUCbt to iDIert DeW arUde HA jD the COIIIUtuUoll 80 • to 
c:oDfer upon Iaboaren III the iDdustrtal aad ICI'kWtural Iedon the n,bt 
to ItI'Ike. 

Alter eoDItc1eriD8 all ~ of the Bill. the CommIttee ncoe""EMIed 
t.bat the Member IDiPt be permitted to move for 1 .... to introduce tbe 
SUI. 

Bec:onl~ 

5. The Committee recommended that Sarvubri II. NarayaDa Reddy, 
Yuhpal Imp, s. II. Siddana .... SbIva Chandn Jha _ permitted to 
!DCW. for 1 .... to mtroduce their CODIUtutloD (AmeDdment) sm.. 

NEW DIuG; 

NONmber 18, 1 •. 
xanura ft. S81 (Si&) 

SHALJIBBAI RA VJIBHAI PARMAR, 
Acting Chainnoft, 

COm .... oa PrhIate .limaben' 
Ball ..ct Retoltltiofta. 




